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I

RDplicant impugns the Recruitment Rules

promulgated v/ida SRD Noo349dated l2o''1o^B6 ( Annexure=*

A3).

2. Heard. i

3. AS regards the^ rounds ad\/anced9 uhich
are contained in para 5 of the 0 A» no rule or

instruction has been cited requiring rsspondents to
i

consult the Gov/t« employees before f-^raming/ moriiPylng

the RRs or to give an option to them as to uhethar ;

they would like to gome under them or noto' The fact

that other o rganisations/ departments under Deface i

Flinistiy cfoes not provide for the mode of examination

for promotion to UQC also , does not make the RRs '

illegal or arbitrary. These impugned rules have I

been framed under Article 309 of the Constitution

and it is nowhere stated that they will apply ratrD^9cti*i

vely.

A  I
The Oa is dismissed. No costs.
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